
 393,  Stat.  Resl.  re  |

 \Shri  S,.Mohan  Kumaramangalam]
 the  people...  When  any..major  reor-
 ganisation.  of  an  industry  of  this
 eharacter.  goes  through,  it.is  difficult
 to  avoid  some  .  disruption  here  and
 there  and  certain  repercussions  which
 ‘may  harm  temporarily  a  large  num-
 ber  of  people.  I  only  plead  with  hon.
 members  ‘that  when  they  have  sup-
 potted  the  main  decision  of  the

 Government,  they  should  also  make
 ‘allowances  for  this  type  of  disrup-
 tion,  which  is  inevitable—I  say  it
 with  all  the  emphasis  at  my  command
 —because  of  the  ‘scale  of  the  reorga-
 nisation.  that  we  have  undertaken.
 Mr.  Vajpayee  is  shaking  his  head.
 He  would  have  never  tried  such  a
 thing  if  he  were  sitting  here.  So  it  Is
 ‘better  he  does  not  shake  his  head.
 We  are  very  ‘serious  about  this  mat-
 ter  and  we  will  try  to  reduce  to  the
 minimum  all  these  difficulties.  Our
 present  plans  for  increasing  coal.  pro-
 duction  ‘are  on  a.very  vast  scale—to
 go  up  to  i40  million  tonnes.  in
 ‘1978-79.  I  believe  it  can  be  done  but

 T  also  believe  that  if  it  is  to  be  done
 certainly  we  nede  the  support  of  per-
 sons  not  merely  in  this  House  but
 outside,  particularly,  the  trade  union
 movement  and  the  workers.  Mr.
 Samar  Guha  may  rest  assured  that
 regarding  the  workers’  involvemeni—
 I  prefer  ‘that  were  rather  than:  parti-
 cipation—in..the  decision-making  pro-
 cess,  we  are  every  day  taking  steps
 which:  are  moving  us.  more  swiftly

 -in  that  direction,  so  that  it  will  not
 -be  workers  -against.  management  but
 ‘workers  and  management  working  to-
 ‘gether  for  the  greater  glory  of  ‘the
 coal,  industry,  That  is.  our  aim  and  I

 think  we.  will  achieve.  it.

 With  ‘these
 Bill  to  the  House  for  its  acceptance.

 SHRI  DAMODAR  PANDEY:  What
 about.:  the

 Jharkhand  mines?’  ”
 “SHRI
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 words,  J,  commend  the

 taking  over.  of  Kedia-  7

 MOHAN  KUMARAMAN.
 oe

 ae  Disepp.  of  Coal.  Mines
 (Take  over’  of  Manag)  Ord.  &  Bil

 pot

 fo  take  over  Kedla-Jherkhand  is  that
 the  Subordinate.  Judge  has  passed  an
 ordér  and  J  think  only  ‘by  2%th.  that
 we  will  ‘be  able  to.  take.  it  over.
 Unterruptions)

 SHRI  SHIVNATH.  SINGH:  |  What
 about  stoppage:  of  payment‘  to  -  con-
 tractors  who  have  paid  the  maney
 fully  to  the  collieries  but  ave  not
 received  from  the  consumers  to  whom
 they  have  supplied  coal?  (Interrup-
 tions),

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  am  not  able  to  follow
 your  question.  {  am  sorry.  (Inter-
 ruptions).

 7.45  hrs.

 ANDHRA  PRADESH  BUDGET,
 ‘1973-74,

 MR..CHAIRMAN:  We  will  now
 take  up  the  Andhra  Pradesh  Budget.
 Shri  K.  R.  Ganesh.

 SHRI  S.  B.  GIRI  (Warangal)
 I  rise  on  a  point  of  order.  The  Andhra
 Pradesh  legislature  has  not  been  dis-
 solved,  It  is  still  there.  Regarding
 the  imposition  of  President’s  Rule,  I
 want  to  refer  to  the  Report  of  the
 Governor.  It  says

 “The  Chief  Minister,  Shri  P..  ्
 Narasimha  Rao  hag  today:  tendered
 the  resignation  of  himself  and.  his
 colleagues  in  the  Council  of  Minis-
 ters,  I  have  accepted  the  resigna-
 tion.  and  ‘requested  him’  and  —  his
 Council  of  ‘Ministers  ‘to  cotitinue  in
 office  till  an  alternative  arrange-
 ment  |.  made.  co

 ye  aw: are,  Shri
 0-2  Narasinha  Rao  ig.  -the  Jeader

 the  cones  Legisiature  Party
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 the  Andhra  Pradesh  Legislative
 Assembly  is  as  follows:”

 Then  the  party  position  in  the  legis-
 lature  is  given.  Then  he  says:

 ‘I  do  not  think  it  would  be  possi-
 ble  for  a  leader  of  any  Opposition
 Party  ta  form  a  Council  of  Ministers
 for  running  the  Government.  In  the
 prevailing  circumstances  in  the
 State,  I  consider  it  advisable  to  have
 a  brief  spell  of  President’s  rule  as
 contemplated  under  Article  356  of
 the  Constitution.  I,  therefore,  re-
 commend  that  Presidential  Procla-
 mation  under  Article  356  of  the
 Constitution  may  be  issued  with  im-
 mediate  effect.  This  will  help  to
 ease  present  tension  in  the  State
 and  in  restoring  normalcy

 During  the  period  of  President’s
 tule,  the  State  Legislature  may  re-
 main  suspended  for  the  time  being.”

 At  the  time  of  the  resignation,  Shri
 Narasimha  Rao  has  the  backing  of  217
 members.  But  immediately  after  his
 resignation,  the  majority  of  the  Con-
 gress  has  been  reduced.  There  are  now
 integrationists  and  separatists.  There-
 fore,  the  Governor  as  a  democrat
 should  have  convened  the  legislature
 to  test  the  strength  of  the  parties,  In
 his  report  the  Governor  has  very
 clearly  stated  that  President's  rule  is
 only  for  a  very  brief  spell.  Even
 though  two  months  have  elapsed,  the
 legislature  has  not  been  convened.
 Since  the  Congress  is  split  into  inte-
 grationists  and  separatists  and  has  lost
 its  previdus  position,  I  would  submit
 that  the  proper  thing  wold  be  to  con-
 vene  the  legislature  and  present  the
 budget  in  the  State  Legislature.

 जी  झटल  बिहारी  बाजपेवी  :

 (्वालियर)  :  सभापति  जी  मेरा  भी

 ब्शवस्था  का  प्रश्न  है  '

 बलप्रभति  भहोदश  :  पहने  एक

 ग्या र्द,  झाफ़  झाईर  का  उत्तर  दे  दूं.  t
 8034  LBL)

 -
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 की  झठल  बिहारी  अरजपेजी

 एक  ही  मामला  हैँ,  मेरी  बात  भी  सुन

 लीजिए,  उस  के  बाद  उस्र  दे  ।  यह

 बड़े  दुभाग्म  की  जात  है  कि  अान्ध्  का

 बजट  इस  सदन  में  वेश  करने  के  लिए

 मंत्री  जी  भ्रनुमति  मांग  रहेहैं  ।  मेरा

 निवेदन  है  कि  अनुमति  देने  के  बजाय  श्राप

 सरकार  को  निर्देश  दें  कि  झान्प्र  नमें

 राष्ट्रपति-राज्य  समाप्त  कर  दिया  जाय

 वहां  की  विधान  सभा  की  बैठक.  बुलाई
 जाय  या  वहां  विधान  सभा  को  भंग  कर

 के  नये  चुनाव  कराये  जायें  t  भान्श्र

 का  बजट  यहां  पेश  करने  की  क्या  आव॑-

 श्यकता।  है।  जैसा  मेरे  महयोगी  मित्र

 ने  कहा--वहा  थोड़े  समय  के  लिए  राष्ट्रपति
 राज्य  लागू  किया  .गया  था,  लेकिन  अरब

 उम्र  को  लम्बा  किया  जा  रहा  है।  प्रान्ध्र

 की  जनता  क्या  चाहती  है  “इस  का

 तिर्णय  चुनाव  से  हो  सकता  है  या  वहां

 के  चुने  हुए  प्रतिनिधियों  की  विधान  सभा

 की  बैठक  कर  सकती  है।  संसद  में  प्रान्ध्र

 की  विधान  सभा  के  कार्य  को  मे  लें।

 बजट  वहा  पेश  करना  काहिए,  यहां  पेश

 करने  की  क्या  झावश्यकता  है  ?

 शी  एस०  सत्यनारायण  राव

 (करीसनगर  )  :  सभापति  जी  मुझे
 भी  यही  एतराज़  है..

 श्री  ग्क्स  किशोर  शर्सा  (दौसा):

 झाप  यहां  व्यवस्था  की  बात  कर  के  झांध

 में  अव्यवस्था  पैदा  करना  चाहते  हैं  ।
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 gro  संस्वकीरायत  राय:  बहां

 पर  जो.  ग्रवर्नश  या  प्रेसिडेस्ट  का  रूल

 हैं,  वह  वास्तव  में  .  कांग्रेस-प्रेसिडेस्ट  का

 रल  हैन।  वहां  के  चीफ  मिनिस्टर  को

 टूंक  काल  कर  के  शिक्ाइन  करने  क्रो  बोला

 तो  उन्होंने  रिज्ाइन  कर  दिया  4

 The  President’s  Rule  was  imposed
 On.  the.  basis  of  the  report  of  the  Gov-
 ernor.  It  was  because  of  the  pressure
 of  the  Congress  President  that  the
 Chief.  Minister  resigned.  Therefore,  as
 my  colleague,  Shri  Vajpayee,  has  sta-
 ted  just.  now,  I  would  request  you  to
 direct  the  Minister  to  convene  imme-
 diately  the  State  Assembly  and  dis-
 cuss  the  budget  there.  Otherwise,  let
 them  dissolve  that  Assembly.  Without
 dissolving  the  Assembly  he  has  no
 right  to  present  the  budget  here.

 की  te  एनं०  तिवारी  (गोपालगंज):
 सभापति  जो  किस  दल  में  क्या  होता  है

 इस  को  यहां  जानने  की  ज़रूरत  नहीं  है  ।

 भ्रभी  प्रंभी  वाजपेयी  जी  के  दल  नें  भपने

 एक  सदस्य  को  एक्सपेल  कर  दिया

 भी  अ्रटल  बिहारी  बाजपेपी  :  इस

 को  जातने  की  जरूरत  नहीं है  t

 आपने श्री  otto  एन०  तिवारो  :

 भ्रभी  भ्रभी  कहा  है

 भी  भठल  बिहारी  बाजपेपी

 हमे  ने  दल  की  बात  नहीं  उठाई  है,
 दल-दल  में  नहीं  फंसते

 के  हीं  कुम०  कल्बारी  रवी  की

 असेंम्बली  है,  उस.  के.  मेश्वर  हैं,  किसी  भी  *

 है  कि  हम  कींज्रेस  a -  मम्बेर.  में  ऐसा  "नहीं

 ‘MARCH  AB  tora  Andhra’  Pradesh
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 पां्टी  में  तहीं  रहेंगे  या  हंस  कांग्रेस  पांटी में
 नहीं  हैं।  सैप्रेटिस्ट्स  हों  या  इन्टीग्रे

 शनिस्टस  हों-..दोलों  काग्रेस  म  ह । अब

 तरसिंह  राव  जी  में.  या  कांग्रेस  प्रेसिडैण्ट  ने

 'क्या  किया  यह  पां्टी  का  विषय  है  उस  को

 यहां  कहने  की  जरूरत  नहीं  है  वहां

 प्रेसिडेंष्ट  कूल  है  --इस  लिए  कि  वहां

 .दूसरी  पार्टी  गवर्न  मेंन्द  फार्म  नहीं  कर  सकती

 झौर  कांगप्रेत  फार्म  करने  को  “तैयार

 नहीं  है  ...

 भरी  भ्रदल  बिहारी  वाजपेयी:  बयों

 फार्म  नहीं  करती  है  ।

 ‘

 थ्री  ही०  एंन०  तिबारी  >  उस  की

 खुशी,  वह  नहीं  करना  चाहती  झौर  इस

 लिए  वहां  प्रेसिडेण्ट  रूल  के  भ्रलावा  नझौर

 कुछ  नेहीं  .हो  सकता  1  यदि  वहां
 प्रेसिडेण्ट  रूल  है  ती  बजट  यहां  पर  पेश

 करना  जरूरी  है।

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  The  point  of  order  raised
 by  Mr,  Giri  is  not  at  all  relevant.  The
 facts  stated  by  him  are  far  from  truth
 The  Goyernor  Has  taken  the  facts  into
 consideration.  Shri  P.  द  Narasimha
 Rao,  the  Leader  of  the  largest  Party
 which  enjoys  the  absolute  majority  in
 the.  Assembly,  tendered  his  resignation
 and  there.wasS  no.  other  |  alternative
 party  to  shoulder  the  responsibility
 and  form  the  Ministry.  What  happens
 outsidg,the-Legisiature  is-not  the  con-
 cern  of  the  Governor.  Whatever  Mr
 Git  may:  -coritend;  Hie  ‘perder.  “Who
 profess  themselves  as  separatists  have
 not.  formed  a  party,  nor  have  they  ‘re-
 signed  from  the  Congress.  -So,.  the
 sittetion:  today’  rerkah  as  HO  र्म  ear-
 Ker,  The  He  07  hra.  Pr:

 _-eanndt  Be  Bente  #  wae  ‘Buttdet
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 passed  by  a  sovereign  House  like  Par-
 liament  which  is  competent  to  act  in
 the  absence  of  the  functioning  of  the
 Assembly  there.  Therefore,  it  is  right
 that  the  Budget  is  introduced  here,
 discussed  and  passed.

 SHRI  पि  VISWANATHAN  (Wandi-
 wash):  Mr.  Giri  rose  on  a  point  of
 order.  There  is  a  point  in  what  he
 says.  The  Assembly  there  is  not  dis-
 solved,  but  it  is  suspended.  The
 MLAs  are  still  there,  whether  they  are
 integrationists  or  separatists.  There-
 fore,  it  is  but  proper  that  the  Assembly
 is  called  and  the  Budget  presented  in
 the  Andhra  Pradesh  Assembly;  let
 the  MLAs,  whether  they  are  integra-
 tionists  or  separatists,  discuss  it.  What
 is  wrong  in  calling  the  Assembly
 there?  It  is  almost  two  months  since
 we  are  having  President’s  rule  there.
 What  purpose  has  it  served?  Either
 the  Assembly  should  be  called  and  the
 Budget  presented  before  the  Assembly
 or,  in  the  alternative,  if  they  do  not
 want  it,  the  Assembly  should  be  dis-
 solved  arid  then  they  can  present  the
 Budget  {n  Parliament.

 की  एम०  रामगोवाल  रहो  (निजामा-

 बाद)  :  सभापति  जी  अ्रगर  वहां  कोई

 मैजीरिटी  पार्टी  है,  जैसा  कि  कह  रह  हैं.

 तो  उस  भैजोरिटी  पार्टी  को  प्रपणा  लीडर

 चुन  कर  गवर्नर  को  लिस्ट  देनी  चाहिए  ।

 लेकिन  भ्रगर  कोई  मैजौरिटी  पार्टी  ने  नही

 लिखा  हैतो  गवर्नर  को  पार्टी  ढढने  की

 जरूरत  नहीं  है।  इसलिए  गवर्नर  उस

 बकते  तक.  राज्य  करते  रहेंगे  जब  तक

 उनके  पंसस  कोई  सैजौरिटी  पार्टी  की  लिस्ट

 ले  कर  नहीं  पहुंचता  है  :
 SHRI  SAMAR  GUHA  (Contai):

 There  has  been  President's  rule  in
 many  States  in  the  last  three  years.
 But  such  an  unprecedented  thing  has
 never  happened,  where  the  Congress
 Party  wad  having  a  thajobity  ang  yet

 Andhra  Pradesh  320
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 the  whole  Assembly  has  been  kept
 mn  suspension,  So,  when  there  is  a
 Party  which  commands  majority  and
 the  Assembly  is  in  suspension—it  has
 not  been  dissolved—whether  it  is  with-
 in  the  competence  of  the  Parliament
 to  discuss  the  Budget  on  behalf  of
 that  State,  that  is  the  point  for  consi-
 deration.

 Mr.  Giri  has  said  that  they  are  now
 divided  into  integrationists  and  sepa-
 ratists....

 SHRI  D.  N.  TIWARY:  They  have
 not  formed  any  Party  like  that.

 SHRI  SAMAR  GUHA:  It  may  be
 that  the  integrationists  may  be  in
 majority-we  do  not  know.  So,  it  is
 the  duty  of  the  Governor  to  convene
 the  Assembly  and  they  should  be
 allowed  to  form  a  government.  With-
 out  allowing  them  that  opportunity,
 the  hon  Minister  cannot  present  the
 Pudeet  here  and  it  will  be  improper
 to  discuss  the  Budget  here.  The
 Assembly  should  be  convened  imme-
 diately  or  dissolved.  Only  after  the
 dissolution  of  the  Assembly  we  can
 discuss  the  Budget  here.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 I  would  like  to  know  when  the  Chief
 Minister  has  resigned  and  the  Ministry
 has  alsb  resigned  with  him.  now,  if
 the  Assembly  which  is  kept  in  sus-
 pense  is  reconvened,  how  will  it  func-
 tion—I  cannot  follow.  There  is  no
 government,  there  is  no  Ministry...
 (Interruptions)

 SHRI  M.  SATYANARAYAN  RAO:
 You  allow  the  legislators  to  elect  a
 leader.

 SHRI  INDRAJIT  GUPTA:  Now.
 Mr.  Narasimha  Rao  has  resigried...

 SHR]  M.  SATYANARAYANA  RAO:
 There  are“so  many  leadets...  (Inter.
 ruptions)

 MR.  ‘CHAIRMAN:  I  am  not  allow
 ing  anybody.
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 AMr.  Chairman)  oo  eos
 Mr.  ल  has  raised  a  point  of  order.

 There  ds:  ono:  point:  ‘of  order.  ‘The
 Andhra  ‘Pradesh.  Assembly.  has  been
 silspended  ‘by  «Presidential:  Proclama-
 thom:  and  the  Work  of  the  Assembly  has
 to  be  done  by  Parliament,

 The  Proclamation  has  also  been  ap-
 proved  by  Parliament  on  1-2.73  So,
 there  is  no  point  of  order.  The  hon.
 Minister.  |

 SHRI  M.  SATYANARAYAN  RAO:
 In  protest  we-are  walking.  out.

 Shri  M.  Satyanarayan  Rao  _  then  left
 the  House

 SHRI.S.  B,  GIRI;  This  is  a  fraud
 On  the  legislature.  In  protest  I  also
 walk  out.

 Shri  S..B.  Giri  and  some  other  hon.
 Members  then  left  the  House

 THE  MINISTER  OF  STATE  IN  THE
 INISTRY.OF  FINANCE  (SHRI  K.  RB.

 GANESH):  I  beg  to  present  a  state-
 ment  of  the  estimated  receipts  and
 expenditure  of  the  State  of  Andhra
 Pradest  for  the  year  1973-74,

 beg-to..  lay  my  |  sta  on  the
 Budget  of.  the  State

 pe
 Pra-

 degh  for,  1973-74,  on  the  Table  of  the
 House.

 SHRI  G.  VISWANATHAN:  Let  him
 read  ‘it,  Sir.

 MR.  CHAIRMAN:  No,.  please....He
 has  laid  it  on,  the  Table  of  the  House.

 To  save  the  time

 te

 House,  I

 Statement  on  the  Budget  of  the  State
 of  Andhra  Pradesh  for  ‘Y9T8-74

 The  Howse:  is  aware  of:  the  circum»  —
 tances  in-  which  the  administration  of

 ‘tie’  State  of  ©  An@bra'.  Pradesh  was.
 taken  over  by  :  the  :.Presitient..dpn.  the

 Bap  38ty  January,  973  ‘by:  Proclamation”
 under  “Article  356  of  the,  Constitution.

 on  ‘the  toan  ‘side

 exerciupd  by.
 er

 under  the  authority,  of
 Parliament...  Accordingly,  ‘I.  lay  “before

 Financial  State-
 ment  of,  the  Stale.of  Andhra.  Pradesh
 for.:the.  financial  year  commencing

 ‘from  the  lst  April,  1973  In  the  hope
 that  it  will  not  be.  léng  before  the
 situation  in  the  State  returns  to  nor-
 malcy,  I  shall;  in  due  course,»move  the
 House  to  make,  on  account,  supplies
 needed  for  the  first.  for  months’  of
 1973-74  380  88  ६०  enable  the  State
 Government  to  incur  essential  expen-
 Giture  ‘on  administration  and  develop-
 ment;  pending  grant  of  supplits  for
 the  whole  year  by  the  appropriate
 Legislature

 2.  I  do  not  wish  to  weary  the  House
 with  any  detailed  analysis  either  of
 the  Revised  estimates  of  the  year
 which  is  coming  to  an  end  in  a  fc
 days,  or  the  Budget  estimates  of  the
 ensuing  year,  and  shall  be  content  with
 a  prief  mention  of  the  broad  aspects
 of  the  estimates.  The  Demands  for
 Grants  and  the  Explanatory  Mem-
 orandum  on  the  Budget,  which  are
 being  circulated  to  the  Honourable
 Members,  contain  further  details  of
 the  estimates

 3.  The  overall  Revenue  Receipts
 during  the  current  year  show  a  mar-
 ginal  improvement  of  Rs,  2.43  crores
 at  Rs.  357.09  crores,  as  against  the
 Budget  Estimate  of  Re,  354.66  crores,
 mainly  because  of  increased  grant-in-
 aid  from  the  Central  Government
 The.  increase.  in  revenue  expenditure
 is  mainly  on  account  of  larger  provi-
 sion  ‘towards.  annual  contribution  to
 the  Sinking  ‘Fund  (Rs.  29.34  crores)
 atid  a  ‘steep  rise  in  respect  ‘of  expendi-
 ture  on  Famine.  Relief.  (Re,  25.51
 crores)  which  however  is  balanced  ‘by
 assistant,  from  Government  :  of  India

 rs  On  ‘the  Capital.  side,  ‘there  ‘has
 “‘peen  ऋ  -  steable  ineresie  tn:  veceipt  ‘of
 leans  ‘from:  the  ‘Centre:  for  financing
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 assistance  for  financing  the  State  Plan.
 However,  as  the  State  Government
 Were  not  able  to  raise  additional  re-
 sources  o-iginally  envisaged  due  to
 drought  and  owing  to  the  present  con-
 ditions  obtaining  in  the  State,  the  out-
 lay  on  the  State  Plan  is  likely  to  be
 Rs.  78.79  crores.  It  is  felt  that  through
 the  additional  Central  assistance  and
 the  Special  Loan  of  Rs.  60.23  crores
 sanctioned  by  the  Central  Government
 for  ciearing  the  overdraft  with  the
 Reserve  Bank  of  India,  the  State  would
 close  the  financial  year  with  a  small
 surplus  of  Rs.  5]  lakhs.  I  may  also
 assure  the  House  that  the  State’s
 Budgetary  position  is  under  -confinuous

 review.

 5.  Revenue  receipts  for  ‘1973-74,  at
 current  levels  of  taxation  are  estimat-
 ed  at  Rs.  363.0l  crores,  reflecting  an
 improvement  of  Rs.  5.92  crores  over
 the  revised  estimate  for  the  current
 year.  The  revenue  expenditure  is
 estimated  at  Rs.  42.37  crores,  result-
 ing  in  an  estimated  revenue  deficit  of
 Rs.  49.86  crores.  On  capital  account,
 the  estimates  envisage  a  surplus  of
 Rs,  49.44  crores.  Thus,  there  will  be
 an  overall  surplus  of  a  nominal
 amount  of  Rs.  8  lakhs  and,  conse-
 quently,  it  is  expected  that  the  year
 ‘1973-74  will  close  with  a  small  cash
 balance  of  Rs.  59  lakhs.

 6.  The  Budget  for  ‘1973-74  provides
 for  a  Plan  outlay  of  Rs.  87.59  crores
 which  is  Rs.  8.80  crores  more  than
 what  is  provided  in  the  latest  Estimate
 for  1972-73,  This  is  exclusive  of  the
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 expenditure  on  Special  Telengana  De-
 velopment  Schemes  for  which  a  suo
 of  Rs.  5.30  crores  has  been  provided.
 With  the  provision  of  this  Rs,  5.30
 cro:es,  the  entire  Telengana  surpluses
 of  Rs.  28  crores  plus  Rs.  11  crores
 provided  by  Government  of  India  i.e.,
 Rs.  45  crores,  would  have  been  fully
 spent.  It  has  been  ensured  that  the
 core  schemes  of  the  Fourth  Five-Year
 Plan,  particularly  the  irrigation  and
 power  projects,  are  catered  for  ade-
 quately  in  the  Plan  outlay  for  ‘1978-74
 and  that  the  process  of  econOmic  de-
 velopment  in  the  State  does  not  receive
 any  set-back.  I¢  will  also  be  ensured
 that  even  during  the  period  of  vote
 on  account  all  schemes  in  the  Plan  are
 provided  with  necesary  funds  so  that
 their  progress  is  kept  up.

 7.  The  outlay  provided  in  the  Budget
 estimate  ‘1973-74,  for  Centrally  sponsor-
 ed  schemes  and  Central  Plan  schemes
 ls  Rs  17.46  crores.  Special  Employ-
 ment  Programmes  designed  to  relieve
 unemployment  among  Small  and  Mar-
 ginal.  Farmers  and  Agricultural
 Labour  as  well  as  the  educated  un-
 employed  are  among  the  various  pro-
 grammes  covered  by  this  allocation.

 MR.  CHAIRMAN:  The  House  stands
 adjourned  till  ]  A.M.  on  Friday,  the
 i6th  March,  ‘1973,

 8  00  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  March
 16,  978/Phalguna  sr,  894  (Saka).


